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. IN THE CENTRAL ADMINISTRATIVE IRTBUNAL, JATPUR BENCH, JAIPUR -
_Dete of crder: gth Auguét, 2001

OA No.514/1995 | ’ ' _ '
Abdul Geffar Khen s/o Shri Nisar Khan;r/o Lccé Colony, QLN@.éO3/D(
kota, presently posted as Seﬁiqr Traine Clerk in the Office QflStatién
Moster, Kota Division , Kota. | |

-~ ' ..Applicent

) Versus -
1. _ ‘Union of Ind:a throuqh the General Manaqer, WNestern
, Rallway, Churchgate, Bombay. o _ |
. ' ) .
' ‘L\}é. ‘ (>' The Divisional Reilway Manager (E), Western »ﬁailwsy,
_Kcta Divieion, Kota | |
3. " The Senlor D1v1=10nal Operat:ng Manacer (Estt. ), Western
Rallwey, Kota. ‘ ‘
'A4. - Shrf/Om Prgkééﬂ’Verms.s/Q Shri Ram Lal Verme at present

.écsted' as 'Tféihé Clefk' ih the office of Diviéiohai-
Réilway Manager , Koﬁa.
. . Respbndent=
N Mr. VJncd Goyal , ( proxy counsel to Mr. VJrendra Iodha, couneel for the
applzcant |
,E?~ Mr. S.S.Hasan} ccunsel'forlfespopdeﬂfsl;
. CORAM:
- Hon'ble Mr. S.K. Agarwal JudJc1a1 Member

Hon'ble Mr A.P. Nagrath, Adm1n15trat1ve Member

ORDER

- Per Hon'ble Mr. A.P.Nagratﬁ)‘Administrative~Member '

.Appl1cant ie aqgrleved w1th the panel of Goodq Guard
scale Rs. 1200-2040 Jssued on 20. lO 94 (Ann Al), 1n “which he doe° not
- find a.p]ace. His plea<1s.that he has done welliln the.examlnajlon.but

he has been deg]area failed while hig juniors have been selected.

S
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- 2. The only ground taken by ‘the applicant to ’c'ha'llenge this

panel is that he had done the written test very well and there was no
earthly reason fer his name nct being placed in that penel dated

24.l0.94. Be has stated that at the relevant time he wag already

~

'working as Senier Trains Clerk in the grade Rs. 1200-2040 and 'that the

a”

panel of Goods Guard was. fermed on the bas1s of semorlty—cum— '
su1tab111ty. On that plea he - con‘cend° that he- should have been placed
1»n the pan_el.:*Anoth_er ground ta]c_en by the applicant i= that for the
Selection Board for ‘ Pa'ssenger'_Guards ‘atleastﬂ Von,e member of the '
Selection Board 'shbul"d be in the JA Gr‘ade;..

3. B . ‘Ihe learned couneel for the appl:cant admtted that

there was no other ground wh1ch could be advanced ‘on behalf of the ‘

4 appllcant. It is aleo admitted . that panel was for the post . of Good.

Guard, s0 any plea ra1=ed for conetltutlon of the penel for the post_

of Passénger Guard is 1rrelevant. R o o

4. One's own hotion of hia 'capabilit-ies and- performance do

not pr-ovjde a ground for. enforcinq a legal richt. In selections or

SUltablllty tests one. has to compete with other’ ellglble cand1date=

G and p\aqc the precrlbed exammatlon. In ,the instant case; admttedly

the appllcant appeared in the eu;tab111ty test but failed. There is
absolutely ,_no ground _wh:ch, coulo be ccns:dered in his _favcgur. 'Ihls
applicaticn is totally devoid of any merit.

El

5. We, therefore, dismies this application. No order as to

)

. costs.

@‘Wf '49’1;0«) | ’

~ (A.P.NAGRATH) ’ T * (8.K.AGARWAL)

Adm. Member . T Judl . Member



